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national elements and following steps are taken in this
direction:

1. Ensuring coordination with State Governments/
Intelligence agencies/investigating agencies of Central
Government on matters relating to exchange of information,
sharing of intelligence, planning of strategy and taking
coordinated action.

2. Protection of International borders by

(a) Fencing andflod lightingin the sensitive areas on
internatinal borders.

(b) Strengthening the BSF on the borders through
supply of night vision devices, hand held sets,
binoculars, dragon lights etc. so as to enhance
their capabilities.

(c) Setting up additional BOPs (Border Out Posts)
with a view to reduce inter BOP distance.

Statutory Development Board

5845. SHRI ANANDRAO VITHOBA ADSUL : Will the
Minister of HOME AFFAIRS be pleased to state :

(a) whether any progress has been made subsequent
to an assurance given by the Government on the Fioor of
the House on September 10, 1996 regarding establishment
of a Statutory Development Board for Konkan;

(b) if so, the details thereof; and
(c) if not, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MOHD. MAQBOOL DAR) : (a) to
(c) The Union Government'’s stand in the matter is that if the
existing Development Board for the rest of Maharashtra,
which includes Konkan, is not in a position to effectively
cater to the developmental requirements of the Konkan
region over the next couple of years and the Government
is convinced that the area could be developed better if it is
placed under a separate Development Board, then the
matter of creation of a separate Development Board for
Konkan can be considered.

Persona with Disabilities (Equal Opportunities,
Protection of Rights and Full Anticipation) Act, 1895
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Will the Minister of WELFARE be pleased to gtz

(a) whether any critical reviewof the implementation o
the persons with disabilities (Equal OPPOrtunmeo
Protection of Rights and{ull Participation) Act, 1995 by 'hs
Central as well as State Governments has bean made )

(b) if so, the details thereof;

(c) the details of allocations of amount made in the
budget for the handicapped persons during the last three
years and 1997-98.

(d) the details of the schemes for the weltare of the
handicapped persons durig the current year;

(e) whether any memoranda from the Joint Action
Committee for the disabled persons has been recewved

(1) if so, the details thereot; and
(g) the reaction of the Government thereto?

THE MINISTER OF WELFARE (SHRI BALWANT
SINGH RAMOOWALIA) : (a) and (b) No, Sir. The Persons
with Disabilities (Equal Opportunities, Protection of Rights
and Full Participation) Act, 1995 has been brought intc
force only on 7.2.96. it would be too early to conduct sch

an exercise
(c) and (d) A Statement is enclosed.

(e)and (f) Yes, Sir. The Joint Action Committee in their
memorandum dated 5.3.97 have demanded as follows

1. The contents of the National Trust for Persons
with Mental Retardation and Cerebral Palsy Bil
be made public and that a consultation be held
with the representatives of the disability sector.
particularly those from the field of mental
retardations and cerebral palsy.

2. The notification regarding the constitution of the
Central Coordination Committee be withdrawn
and a fresh CCC be constituted in consultation
with the representatives of the disability sector.

3. The Chief Commissioner be appointed.

4. The allocation for the disability division of Welfare
Ministry be increased to Rs. 100 crores and the
allocation for the National Handicapped Financial
Development Corporation be increased to Rs.
200 crores in Budget 1997-98. Appropriate
allocations may be made in other key Ministries
also.

5. An allocation of at least Rs. 100 crores be made
in the Rail Budget, 19697-98.

6. Theso-called “Handicapped Welfare Department”
of the Welfare Ministry be renamed as the
“Disability Division” of the said Ministry.
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@ 1 The contents of the Bill for setting up of the
National Trust for Persons with Mental Retardation
and Cerebral Paisy are being circulated amongst
the non-government agencies working in this
sector so that the Bill can be finalised after
consultation.

2 The Central Coordination Committee has been
notified on 21.2.97 after the members other than
the ex-officio members were carefully and finally
selected. There is no provision for withdrawal of
the notification.

3 Regardingappointment of the Chiet Commissioner,
this is being processed.

4 After vigourous pursuasion with the Planning
Commission, the allocation proposed for the
Handicapped Welfare Division of the Weltare
Ministry has been increased to Rs. 107.04 crores
(Plan) during 1997-98 which includes Rs. 28.00
crores for the National Handicapped Finance and
Development Corporation. Other Ministries have
also been requested to make appropriate
provisions in their budgetary allocations.

5. Aformalproposaltor renaming of the Handicapped
Welfare Division of the Ministry as Disability
Division is being considered.

Statement

{c) The Budget Allocations tor the Handicapped
Weltare Divison of the Ministry for the years mentioned
below are as follows:

1994-95 1995-96 1996-97 1997-98
Plan  Non-Plan Plan Non-Plan Plan Non-Plan Plan Non-Plan

4190 17.21 4590 19.37 4590 19.21 107.04 18.93

(d) The proposed scheme for the weltare of
Handicapped Persons for the year 1997-98 are as follows:

1. National Institute for the Visually Handicapped,
Dehradun.

2. National Institute for the Orthopaedically
Handicapped, Calcutta.

3. National Institute for the Hearing Handicapped,
Mumbai.

4. National Institute for the Mentally Handicapped,
Secunderabad.

5. National Institute of Rehab. Training and
Research, Cuttack.

6. Institute for the Physically Handicapped, New
Delhi.
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7. National Institute for the Multiple Handicapped.
8. Artificial Limbs Manutacturing Corp., Kanpur.
9.

Scheme of Assistance of Disabled persons for
Purchase/Fitting of Aids and Appliances.

10. Assistanceto Vol. Organisationsforthe Disabled.

11. Assistanceto Vol. Organisations for Rehabilitation
of Leprosy Cured Persons.

12. Assistance to Voluntary Organisatins for Persons
with Cerebral Palsy and Mental Retardation.

13. Assistanceto Vol. Organisations for Establishment
of Special Schools.

14. Scienceand Technology Projects in Mission Mode.
15. Employment of the Handicapped.

16. Indian Spinal Injury Centre.

17. Rehabilitation Council of India

18. National Trust for the Welfare of Persons with
Mental Retardation and Cerebral Palsy.

19. NationalHandicapped Finance and Development
Corporation.

20. National Awards for the Welfare of People with
Disabilities.

21. Office of the Cheif Commissioner for Persons with
Disabilities.

22. Establishment of District Rehabilitation Centres.

23. National Rehabilitation Programme for the
Disabled.

24. Schemes arising out of the implementation of the
Persons with Disabilities (Equal Opportunities,

Protection of Rights and Full Participation) Act,
1995.

[Translation]

National Watershed Development Project
in Rainted Areas

5847. SHRI BUDHSEN PATEL : Will the Minister of
AGRICULTURE be pleased to state:

(a) the discticts in Madhya Pradesh where the work
under National Watershed Development Project in Rainfed
Areas had commenced during the Eighth Five Year Plan;

(b) whether the desired target under the project has
not been achieved in these districts;

(c) it so, the details of target fixed and achievements
made so far during the above period;



